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BINU TAMTA

The present appeal has been filed challenging the order-in-
original No. 03/Pr. COMMR./ST/BPL-1I/2019 dated 24.01.2019
whereby demand of service tax was confirmed along with the

interest and penalty amount.

2. From the records of the case, we find that the appellant has

not submitted any reply to the show cause notice and though
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opportunities of personal hearing was granted to the appellant,
none appeared and as a result ex-parte order was passed by the

adjudicating authority.

3. The learned consultant appearing before us has placed on
record the detailed documents showing the method of calculation
and has taken grounds in that regard. This Tribunal on 24
February 2024 has already allowed the miscellaneous application
filed by the appellant to elaborate the grounds of appeal already

taken in the memo of appeal.

4. In the interest of justice and fairness, we remand the
present matter to the adjudicating authority to grant an
opportunity to the appellant to place on record the documents
and urge all points. Since, it is an old matter the adjudicating
authority may decide it afresh at the earliest. The appellant is
directed to cooperate with the adjudicating authority failing

which, an order may be passed.

5. The appeal is, disposed of by way of remand.

(Order dictated and pronounced in open court.)
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